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Petition(s) for Special Leave to Appeal (Gvil) No(s).1 2687/ 2003

(From the judgenent and order dated 01/ 04/ 2003 inWPMN.3377/ 2001 of
The HGH COUR T OF JHA R K HA N D AT RANCH I)
PI NAKI CHAT TERJ E E & ORS. Petitioner(s)
VER SUS
CENTRALAM NI STRATI VETRI BUNAL & CRS. Respondent ( s)

[Wth prayer for interimrelief and office report]

Date: 02/ 02/ 20009 This Petition was called on for hearing today.

CORAM
HONBL EM JUSTI CE S B. SINHA
HONBLEM JUSTI CEV.S. SI RPURKAR

For Petitioner(s) M. Ranj an Mikherjee, Adv. (Not present)

For Respondent (s) Shreek a nt N. Terdal, Adv.

Sunita Shar ma , Adv. for
B. Krishn a Pr a s a d, Adv.

< 57 =

. Manoj Swarup, Adv. for
Ms. Manoj Swarup & Co., Advs.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

It appears that the service is not conplete.
Put up after four weeks.

(Subhash Chander) (Push ap Lata Bha rdwaj)
AR- cum P.S Court Master



